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Bill No. 35- HLA of 2019
THE HARYANA PANCHAYATI RAJ (SECOND AMENDMENT) BILL, 2019
A
BILL
further to amend the Haryana Panchayati Raj Act, 1994.

Be it enacted by the Legislature of the State of Haryana in the Seventieth Year of the
Republic of India as follows:-

1. This Act may be called the Haryana Panchayati Raj (Second Amendment) Act, 2019.
2. After clause (lix) of section 2 of the Haryana Panchayati Raj Act, 1994 (hereinafter called
the principal Act), the following clause shall be inserted, namely:-
‘(lix-a) “session” means a series of sittings of a Panchayat Samiti or Zila Parishad, as the
case may be;’.
3. In section 31 of the principal Act,-
(1) for sub-section (1), the following sub-section shall be substituted, namely:-

“(1) A Gram Sabha may, by resolution passed by one-tenth of its
members, at any time during the period commencing from the 1st day of April and
ending on the 31st day of December of any year, direct that intoxicating liquor shall
not be sold at any licensed shop within the local area of the Gram Panchayat.”;

(il)  in sub-section (2), for the figures and words “31st day of October”, the figures and
words “15th day of January” shall be substituted.
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4. In section 66 of the principal Act,-

[73E2]

6)] for the sign “.” existing at the end, the sign *“:” shall be substituted; and
(i)  the following proviso shall be added, namely:-
“Provided that in addition to the aforesaid meetings, every Panchayat Samiti

shall hold at least one session in every six months of a duration of not less than two
days.”.

5. In section 126 of the principal Act,-

[73E2]

6)] for the sign “.” existing at the end, the sign *“:” shall be substituted; and
(i)  the following proviso shall be added, namely:-

“Provided that in addition to the aforesaid meetings, every Zila Parishad shall
hold at least one session in every six months of a duration of not less than two
days.”.



HARYANA GOVT. GAZ. (EXTRA.), NOV. 24,2019 (AGHN. 3, 1941 SAKA) 4336-G

STATEMENT OF OBJECTS AND REASONS

(i) There are instances when Gram Panchayats are unwilling to prohibit the opening of intoxicating liquor vends
in the Sabha area, while there exists a general demand of local residents who constitute the Gram Sabha that
such liquor vends should not be opened in their Sabha area. This legislation will bring about such changes in
the Act as would help to give precedence to the views of one-tenth members of Gram Sabha, over and above
the opinion of the Gram Panchayat. Further such a resolution may be passed upto 31st December to make the
ban effective from Ist April of the next year. It is necessary to amend section 31 of the Haryana Panchayati
Raj Act, 1994.

(il) At present, there is a provision in sections 66 and 126 of the Haryana Panchayati Raj Act, 1994 that every
Panchayat Samiti and Zila Parishad shall meet at least six times in a year for the transaction of its business,
but not much fruitful debate takes place in these meetings due to various reasons. It is necessary to provide for
a dedicated forum for meaningful debates in the interest of the concerned Panchayat Samiti and Zila Parishad,
a provision may be made in sections 66 and 126 of the Act, to hold at least one session in every six months of
a duration not less than two days, in addition to the existing meetings mentioned in sections 66 and 126 of the
Haryana Panchayati Raj Act, 1994.

Hence this Bill.

DUSHYANT CHAUTALA,
Deputy Chief Minister, Haryana.

Chandigarh: R. K. NANDAL,
The 24th November, 2019. Secretary.
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